Cont.Cas(C). No. 2 of 2015

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

17-04-2015

Ms. R.Paul, learned counsel, appears for the petitioner.

Mr. N.D.Chullai, learned Sr. GA, assisted by Mr. S.Sen

Gupta, learned GA, represents the respondent.

Ms. R.Paul, learned counsel prays for and is granted

2(two) weeks’ time to file rejoinder. List on 01-05-2015.

CHIEF JUSTICE

S.Rynjah



Cont.Cas(C). No. 6 of 2015

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

17-04-2015

Mr. M.F.Qureshi, learned counsel, appears for the

petitioner.

Mr. S.Thapa, learned counsel, represents the

contemnors.

Learned counsel for the contemnors prays for and is
granted 2(two) weeks’ time as a last opportunity to do the

needful in terms of the last order.

List on 08-05-2015.

CHIEF JUSTICE

S.Rynjah



Cont.Cas(C). No. 13 of 2015

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

17-04-2015

Mr. M.F.Qureshi, learned counsel, appears for the

petitioner.

Mr. S.Thapa, learned counsel, represents the

contemnors.

Learned counsel for the contemnors prays for and is
granted 2(two) weeks’ time as a last opportunity to do the

needful in terms of the last order.

List on 08-05-2015.

CHIEF JUSTICE

S.Rynjah



Cont.Cas(C). No. 15 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

17-04-2015

Ms. N. Gurung, learned counsel, appears for the

petitioner.

Mr. S. Sen Gupta, learned GA, represents the State

respondents.

Learned counsel, Ms. N.Gurung, makes a mention on
behalf of Mr. S.Dey, learned counsel on record, for
adjournment on the ground that the latter is on sanctioned

leave.

List the matter after one week on 24-04-2015.

CHIEF JUSTICE

S.Rynjah



Cont.Cas(C). No. 20 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

17-04-2015

Ms. H.Kristazi, learned counsel, appears for the

petitioner.

Mr. N.D.Chullai, learned Sr. GA, assisted by Mr.

B.Khyriem, learned counsel, represents the State respondents.

Learned counsel for the petitioner appearing on behalf of
Mr. K.Paul, learned counsel on record, prays for adjournment

on the ground that the latter is indisposed today.

List the matter after 2(two) weeks on 01-05-2015.

CHIEF JUSTICE

S.Rynjah



Cont.Cas(C). No. 22 of 2012

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

17-04-2015

Ms. R.Dutta, learned counsel, appears for the petitioner.

Learned counsel for the petitioner, appearing on behalf of
Mr. K.Paul, learned counsel on record, prays for adjournment

on the ground that the latter is indisposed today.

List the matter after one week on 24-04-2015.

CHIEF JUSTICE

S.Rynjah



Cont.Cas(C). No. 33 of 2013

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

17-04-2015

Mr. B.K. Deb Roy, learned counsel, appears for the

petitioner.

Mr. S.Thapa, learned counsel, represents the

respondents.

Learned counsel for the petitioner, Mr. B.K.Deb Roy,

prays for adjournment and is granted 2(two) weeks’ time to file

amended application. List on 01-05-2015.

CHIEF JUSTICE

S.Rynjah



CRL.REV.P. No. 3 of 2015

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

17-04-2015

Mr. H.R.Nath, learned counsel, appears for the

petitioner.

Mr. H.Kharmih, learned GA, represents the State

respondents.

On the last date, the following order was passed by
Hon’ble Mr. Justice. S.R.Sen:

“CRL.REV.P. No. 3 of 2015

BEFORE
THE HON’BLE MR. JUSTICE, S.R. SEN
02.04.2015

Heard Mr. H.R. Nath, learned
counsel for the petitioner, who submits
that, an amount of Rs. 15, 000, 00/-
(Fifteen lakhs) only has been seized from
the petitioner on 02.07.2012 and till
then, it has been lying in the Treasury
office. No charge sheet has been filed till
date. He also contended that that the
police had also seized the car and the
mobile set which was released.

A petition was moved before the
Additional District Magistrate,
Resubelpara, North Garo Hills and the
same was rejected.

Also heard Mr. H. Kharmih,
learned State counsel.

The petition may be considered
only after perusal of the C.D and after
hearing the I/O concerned. Call for the
C.D along with the I/0.



List this matter after 2(two)
weeks for C.D, appearance of the I/0 and
further order.

JUDGE”

The said order has not been complied with. On request
by learned counsel for State for adjournment to comply with
the order, he is granted further time till 24.04.2015. In case of
non-compliance, the Supdt. of Police concerned and the

Investigating Officer shall remain present in Court.

List on 24.04.2015.

CHIEF JUSTICE

S.Rynjah



CRL.REV.P. No. 9 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

17-04-2015

Ms. R.Dutta, learned counsel, appears for the

respondent.

Learned counsel for the respondent, appearing on behalf
of Mr. K.Paul, learned counsel on record, prays for

adjournment on the ground that the latter is indisposed today.

List the matter after one week on 24-04-2015.

CHIEF JUSTICE

S.Rynjah



CRP. No. 56 of 2013

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

17-04-2015

Ms. R.Dutta, learned counsel, appears for the petitioner.

Learned counsel for the petitioner, appearing on behalf of
Mr. K.Paul, learned counsel on record, prays for adjournment

on the ground that the latter is indisposed today.

List the matter after one week on 24-04-2015.

CHIEF JUSTICE

S.Rynjah



TR.P.(C). No. 2 of 2014

BEFORE
THE HON’BLE MR. JUSTICE UMA NATH SINGH,
CHIEF JUSTICE

17-04-2015

Ms. A.Sinha, learned counsel, appears for petitioner.

Ms. H.Kristazi, learned counsel, represents respondent

No.2.

Mr. G.S.Massar, learned Sr. counsel, is said to be
bereaved on account of death of his wife. Thus, let this matter

be listed after 2(two) weeks on 01-05-2015.

CHIEF JUSTICE

S.Rynjah



